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Listing of Education in Eighth Schedule 

*364. SHRI THANGA TAMIL SELVAN: Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased to state: 

(a) whether it is a fact that many States have been demanding shifting of 

'Education' from the Concurrent List to the State List; 

(b) if so, Government's reaction thereto; 

(c) whether Government recognise the diverse socio-cultural ethos of this country 
according to which the school curriculum has to be shaped; and 

(d) whether Government would bring a constitutional amendment to shift 

'Education' to the State List? 

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (d) A Statement is laid on the Table of the House. 

Statement 

(a) and (b) No demand has been received from the States for shifting of 
'Education' from the Concurrent List to the State List. 

(c) Government do recognize the diverse social cultural ethos of the country. 

Keeping this in view, the draft National Curriculum Framework for School 

Education (NCFSE), 2005 prepared by the National Council of Educational Research 

and Training (NCERT) which is yet to be finally considered by the Central Advisory Board 

of Education (CABE) reflects these concerns. Its common core will include the history of 

India's freedom movement, the constitutional obligations and other content essential to 

nurture national identity which will cut across subject areas and will be designed to 

promote values such as India's common cultural heritage, egalitarianism democracy and 

secularism, equality of 
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the sexes, protection of the environment, removal of social barriers, observance fo 

the small family norm and inculcation of the scientific temper. The NCFSE is 

advirosy in nature and is not binding on. the States who can make appropriate 

modifications in their curricula to suite local requirements. 

(d) In view of the replies to parts (a) and (b) above, there is no proposal to 

bring a Constitutional Amendment to shift "Education" to the State list. 

SHRI THANGA TAMIL SELVAN: Thank you, Mr. Chairman, Sir. The 

reply of the hon. Minister fo parts (a) and (b) of the question does not represent the 

factual position. Tamil Nadu has all along been demanding shifting of education 

back to the State List. Even recently on 16th August, 2005, the hon. Chief Minister 

of Tamil Nadu has demanded once again the restoration of education to the State 

List through a statement. The hon. Chief Minister has opined that this alone will 

empower the State Government to end the anomalous situation created by the 

recent Supreme Court judgement. In view of the gravity of the situation, will the 

Government reconsider the issue of restoring education to the State List? 

SHRI ARJUN SINGH: Sir, no demand has been received, as mentioned 

in the statement, from the State for shifting of education from the Concurrent List to 

the State List as such. As the hon. Member is referring to, maybe, some special 

thing, which might have been taken up in Tamil Nadu, we have no idea about 

it. 

SHRI THANGA TAMIL SELVAN: Sir, my second supplementary is this. 

By shifting education from the State List to the Concurrent List the Centre has been 

passing legislation on subjects related to the States representing the cultural ethos 

specific to States. The constitution of All India Teachers Education Council is the 

recent example. Will the hon. Minister assure that until the restoration of education 

to the State List, there will be no further legislation that usurps the powers of the 

State without unanimity and consensus? 

SHRI ARJUN SINGH: Sir, these are matters of specific cases. I will not 

be able to make a general reply on this. But I think the listing of education in 

Seventh Schedule has been well established now and 
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all the States are functioning under this arrangement. If there is any specific issue 

that they want to be raised, certainly, I will try to look into. 

SHRI SHANTARAM LAXMAN NAIK: Sir, there is a school of thought 

which considers that defence education has as equal importance as external 

affairs. Secondly, if we consider education as the best medium of alleviating 

poverty in the country, have you ever given any thought, or, whether any demand 

has come from any sector to shift education from Concurrent List to Union List. 

SHRI ARJUN SINGH: Sir, to achieve the objectives which the hon. 

Member has listed, I do not think it is needed to shift the education from Seventh 

Schedule to the State List. The Concurrent List is serving the purpose. 

SHRI SHANTARAM LAXMAN NAIK: I was referring to the Union List. 

SHRI RAVI SHANKAR PRASAD: Sir, my query stems from part (c) of 
your answer. In my reply you have stated that the national framework for 
curriculum for school education, inter-alia is designed to promote the national 
identity through common cultural heritage and other things are mentioned. My query 
is: we hear certain very disturbing questions that in the curricula Ram and Krishna 
have been projected as fictional characters and what has troubled us enormously and 
which, I am sure, has troubled you too, that the great icon of India's intellectual and 
spiritual regeneration, Ramakrishna Paramahansa has been described as * It is a 
very serious issue. Namely, (Interruptions) what kind of cultural heritage is sought 
to be promoted by these kinds of projections? That is my query. 
....(Interruptions).... 

�� ��	�'�	 (�� : 6��� 6� ���  ��  ��/ 4�� ����) ह� ? ( ��
���)....It 
does not arise out of this notice. This supplementary is unlisted. 

...{Interruptions)... 

SHRI ARJUN SINGH: Sir, I definitely share the feelings of the hon. 

Member, if this were true. The fact is that no such reference has been made and 

the fact is, so far as reference to great Saint 

* Expunged as ordered by the Chair. 
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Ramakrishna Paramhansa is concerned, unfortunately, that kind of reference which 

you are saying was made in the last text books published which has now been 

removed. 

MR. CHAIRMAN: Q. No. 365. ...(Interruptions)... Please take your seat. Please 

take your seat. Q. No. 365. ...(Interruptions)... Please take your seat. Q. No. 366. 

Shri Vijay Mallya. ...(Interruptions)... 
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���� �! 
	
X0 8 ( ��
���).... 

MR. CHAIRMAN: Please take your seat...(Interruptions)...  

�� *� .*�  ह	
��	���  : 6�� 04�	�� 
��� ��0 8  

�� ������ :  ( ��
���).... 

�� ������ : ��^ ��60, ��^ ��60 (��
���).... ^�� ह�, $	�� ��� �! 
��� 
ह� (��
���) .... �� ��� ह! "> ह� 8 /Please take your seat ….(Interruptions)…. 

Nothing will go on  record 
 

�� ��
 +�%� ,��- : *  
  

�� *�.*�. ह	
��	�� � : * 
  

�� ������ 	�� : * 
  

�� %& ��	 �����: * 
  

�� *�.*�.  ह	
��	�� � : �*, ...(��
���).... 

 �� -����%� ��
!/ : �"* �� �� 2�� हB"� �! ह� �� 2�� हB"� 8 
....(��
���).... 

MR. CHAIRMAN: Question No. 365...(lnterrputions)... 

SHRI DIPANKAR MUKHERJEE: Sir, is he putting a supplementary? 

...(Interruptions)... Is it a point of order? ...(Interruptions)... It is the Question Hour 

...(Interruptions)... How is he asking? (Interruptions)... 

*Not recorded. 
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MR. CHAIRMAN: Nothing will go on record, except Mr. Mallya's 

Supplementary ...(Interruptions)... 

SHRI DIPANKAR MUKHERJEE:* 

�� ������ :  �!> 
*��P� 	* �ह3 �� *ह� ह� 8 ..(��
���).... 

SHRI ANAND SHARMA:* 

SHRI NILOTPAL BASU:* 

SHRI A. VIJAYARAGHAVAN:* 

�� ������ : �� ��^ ��60, �!> 
*��P� 	* �ह3 �� *ह� ह� 8...(��
���).... 

SHRI V. NARAYANASAMY:* SHRI 

RAVI SHANKAR PRASAD:* 

 �� ������ : �!> 
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���) .. .�!> 
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^08 �"* 
��� ����) �� �!> �����*� ह� �! 
,���  
��� ह� 8 ...(��
���)... 
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�� ������ : �!> 
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���� ह� �!   � 8 
....(��
���)�!> 
*��P� 	* �ह3 ��0"� , � 6)* �� ��0"� E* � ,)* �� ��0"� 8 
...(��
���)... 

������ ��.� ��
^0 ...(��
���) �!> 
*��P� 	* �ह3 �� *ह� ह� 8 
...(��
���)..������ ��.�, �= 	�� +��� *ह� 8 �! 97� $	�� ,^��� ह� �"* ,���  
,T* �� $	 ����a@ �ह3 ह� �! E* 
��� ह�, 
�� 
���B ��  �����* 6� 97� �! $	 
�!��*� ,^� ���� ह� 8 ...(��
���)... 

�� *�.*�.  ह	
��	��� : * 

�� ������ : ���� �� 6��� �!> �� � �ह3 ह� 8 0� 
��@ ....(��
���)... 
$	�! ���� �� $	िT ह� �! �# ���� �� ��)�* �ह3 �* ���� 8 ...(��
���).. 

* Not recorded. 
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* Not recorded. 
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م ��� �زاد� �

�	� ، ے �����: � ��� �
 ےم �����ہ 
 �" !  ہے ��ن ����� ہ �ے گںيہ �����  
� ے �ی سہاو وا�ہا

 ��ال �ے ��)' �ی ا!�ے؟ �����ہے  %!ّ$یان ���اب ے � 
�گ اس ہ ہ /� �ہےا ہر' ��� �ٹ�ر-�,� ��ن �� ان !ں�+- ��م 

0� ����، %پ ںيہ نےم نہ... ��ا567 ...ے %پ 2$��1ں۔� 
 ے ���، %پ ا!�ی ز�2ن سں'ہ نےم نہ... ��ا567 ...ے۔�1�$2
 ذرا ے%پ ا!�ی ز�2ن س... ��ا567...ے�1�$2
 ںيہ نےم نہ >�� ، ے� ، �;�: ��"... ��ا567... ے�1�$2

� ہے ��ن �� ���2 ہ �ں2$�=+ ے ا!�ی ز�2ن سہ���، ي� 
 ہےر' ٹ اور �� ان !�ر-�,�ہےا ہ �ے ��)' �ی نے�����

��� ںيہ نےم نہ،  ے!�6< 2$� �1... ��ا567... 
...��ا567...  

�� *�.*�.  ह	
��	�� � : �ह� ����� ��  
 0 2�� ह�$ /� 8 ...(��
���)... 
�! $	�� �*��* ( ��� ह�, �� 2�� ह! "0 ह� 8 ...(��
���)... 
 

 �� 3�	�� �(� 09�- : �*, ह��� �ह3 ���� ...(��
���)... $	िT �! �� &� 
ह! )...(��
���)...  


م ��� �زاد� �
�: ،  �... ��ا567... ���ںيہ نےم نہ 
6�م ?� �...��ا567...وہ%!$ی /  

Please repeat it for the benefit of the House. ...(Interruptions)... Let the House 
know it. ...(Interruptions)... 

�� *�.*�.  ह	
��	�� � :  ���	
� �ह!�� , *
� +��* 9��� �� �� ���  

���, �ह ��*��� ��.�= 
� E* �i��� �� ���� ह�$ ���  ह� E* �ह ह��*� 
����B 
��, 	�.��B �� �j(B �! 	X��� �� *ह� ह�, ,��� ,k �2 
��� E* ,���  ���� �� ���� 
�ह!�� �� �ह �ह�� 
� �ह �l� �� 	*� ह� �� �( �ह� ह�, E* ,���  ��� �ह �ह�� 

� *����
��  �� ��  
 0 ह� �* *ह� ह�, �ह �*��* " � ह� 8..(��
���)... 

SHRI GHULAM NABIAZAD: Sir, this is not part of the proceeding 

...(Interruptions)... �*, �ह 
*��P� �� �ह3 ह�8 ...(��
���)...
�
�.@* ��ह� �� 6��� 
,k �2 ह� �ह3 
��� 8...(��
���)... 


م ��� �زاد� �
�:)Interrution..(proceeding of part not is This,Sir  ، �
                                             ں �+ڈ ر1;�رہي

*Transliteration in Urdu Script. 
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' ہ ها-�L اس �� ےر 
�	� نٹ��"... ��ا567...  ہے ں'ہن
...��ا567... ��� ںيہن  

 

�� *�. *�.  ह	
��	�� � : �*, �� 	ह � ��* 0(.$*.P�. 
�
�.@* �ह3 ��� 
ह� 8 ...(��
���).... 
 

 �� ������ : �� ' 
*�eP� 	* �ह3 �� *ह� ह� , �# $	�! ��� �&� 8 �#�� $	�! 
0� 17�!*��� �� 
��� 
� �!> �� ��	�b ����@*� �P� ह!"� , �# ,��! ��2&�"� E* 
9!��OP" �� ह@� �&�"� 8...(��
���).... �ह ��
 �� ��� , $	 ��( �� 2P� m �� ह!60 
...(��
���)... 
 

 �� 3�	�� �(� 09�- : �*, $	 	X�* ����60 
� ,AहB�� �ह �ह� ह� �� 
�ह3 8 ...(��
���)... 


م ��� �زاد� �
 ے نںوہ انہ �ے �  ����1ڑه � ،  %پ پ: �
...��ا567 ...۔ ں'ہ �1 نہےا ہ �ہي  

 

 

�� ������ :  �#�� $	�! �ह 
��� 
� �# ��*� 9!��OPdg �! .��� ��2&�"� �!> 
�� 6� �*ह �� ��� ह!"�, �! �ह 9!��OP" �� 	�@� �ह3 ह!"� 8 �# .��� 6��! ��2&�"� 8 

*365.[The questioner (Shri Nandi Yellaiah) was absent. For answer vide page 
26] 

Encroachment on Tomb of Mirza. Ghalib 

*366. DR. VIJAY MALLYA:†† 
SHRI LALIT SURI: 

Will the Minister of CULTURE be pleased to state: 

(a) whether Government are aware that the Tomb of Mirza Ghalib, the 

renowned poet, situated within the Hazrat Nizamuddtn's complex in Delhi has 

been encroached; 

(b) if so, what steps have been taken by the Archaeological Survey of India to 

remove the encroachment; and 

† Transliteration in Urdu Script 
†The question was actually asked on the floor of the House by Dr. Vijay Mallya. 
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